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(U) oamage.1f any •• ustaIned."... ~ ... 1Ibov. pnMdecI. a sum of '*" per 
interested .,.,.,n on i.ccount of centum of .uch market value. in ~ 
ntnIovalof standing ~ tion of the compulsory natu .. of the -=qu.i-

; on the land when taMn over ." tlon Is paid. 
Government 

(Ii) Damage. If any. on IICCOUnI of 
MVWance of the land flQll'l ather 
land. of the int .... t8d peNOn. 

(iv) Damage, II any, .UIhined ." 
peraon inte ....... at the time of 
theCatIeetor'.taklngpo .... 1on 
of land, bv reason of the acquisi-
tion injuriously affecting hil ather 
property, movable or Immovable, 
in any other manner, or his earn-
ings. 

(v) If in consequence of the acqu.i-
tion of the land ." the CoIIedor, 
the person inhlrelted iI com-
pelledtochangeh ......... or 
place of business, the ruson-

- ........... if any. incidental 
to such change. 

(vi) Bonafide damag., if Mr, ....,.-
ing from diminution of the profiIs 
of the land t.Iween the time of 
the publication of the decIandion 
under Section 6 and the tim. of 
the CoIIe'ctDr'.takitgpa .... 1on 
ofth.land. 

In addition to the market value of the 
land ... above provided. an amount calcu-
lated aI the rat. of tweIv8 per centum per 
annum on such market Value for the period 
commencing on and from the date of the 
publication of the notificalion under Section 
4, Sub ssction (1), in respecl of such land to 
the date of the award of the Collector or the 
date of taking possession of the land, which- . 
fMII is earlier, • also paid. 

In addition to the market value of the 

No ather campenaalion In IIddiIIan 10 
the abov. iI payable bv Union of Incia tarthe 
-=quilillon of land. 

However. of I .... in certain cases where 
large ..... of land we .. involved and .. a 
consequence wh.reof a Iarg. number of 
person. h_ to be m .. 10 vacate their 
lands, the St ... Gov.rnments hM Insisted 
on Rehabilitation Grants forthe reeettIernent 
of the oustees. Th. Government of ~
..tIlra have suggested provision of Reha-
bilitation Grants in Addition to compensation 
for lands in respect of certain proposals for 
the acquilition of land propos8Is for De-
fence. In the Stat •. Th. Government have 
not taken any decision in this ragard. 

Chit Fund Compan'" 

2848. SHRI G.M.C. BALAYOGI: Wdl 
th. Minislerof FINANCE beplNsedto state: 

(a) whethertheGovemmentprapoMto 
stop the activities of priv'" rural chit fund 
companies; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) 10 (c). The activIIies of chit fund 
companies .... ragulated under provisions 
of Chit Fuads Ad, 1982. However. conduct-

. ing of prize chits is banned under the Prize 
Chits and Money CirCulation Schemee 
(Banning) Ad, 1978. 


